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O R D E R 

16.07.2019  Learned counsel for the Appellant will first state as to whether 

the Appellant has ever has challenged the constitution of ‘Committee of Creditors’ 

by the ‘Resolution Professional’ before the Adjudicating Authority.   If it was not 

challenged then the Appellant will have to state as to why we deliberate on the 

issue of the ‘Committee oaf Creditors’ at the instance of the Appellant in the 

present appeal.  The Appellant will also state as to whether it has ever challenged 

the ‘Information-Memorandum’ which was furnished by the ‘Resolution 

Professional’ in consultation with the ‘Committee of Creditors’.  The additional 

affidavit be filed within a week. 

 Post the case ‘for Admission (Fresh Case) on 7th August, 2019 on the top of 

the list. 
 
 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 

 
 

[Kanthi Narahari] 
Member (Technical) 

ns/sk/ 

 


